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ORDER

(Pronounced by Hon'ble Mr.R.Ramanujam, Administrative Member)

MA 260/2019 has been filed by the respondents in OA 944/2017 seeking
condonation of delay of 100 days in filing MA for extension of time and MA
261/2019 for extension of time by a period of six months for compliance of the
orders of this Tribunal dated 23.08.2018 in the said OA.

2. Learned counsel for the applicants/respondents in the MA/OA submits that
the MA applicants had not been able to comply with the order of this Tribunal as
another OA 936/2017 filed by the OA applicant's mother seeking family pension
was still pending before this Tribunal. If family pension is granted, the number of
points awarded to the OA applicant would be different and as such it was not
possible to correctly arrive at the aggregate merit points for the OA applicant at
this stage.

3. Learned counsel for the respondent/applicant in the MA/OA would submit
that the OA applicant's mother had sought family pension on the ground that
such pension would be payable also to a temporary Government servant for which
judicial precedents were available. Nevertheless, there is no excuse for delaying
the compliance of the order of this Tribunal dated 23.08.2018 in this OA unless
the difference on account of such pension crucially affects the claim of the
applicant. There is no evidence of the respondents having awarded merit points
under all other criteria and found that the pension, if granted would materially
affect the outcome of the case of the applicant.

4. Learned counsel for the MA applicant would, however, submit that the
applicant's case would be considered in the ensuing Circle Relaxation Committee
meeting scheduled in the month of May and the committee would be requested to
assess the applicant in respect of all other criteria with provisional merit points for
family pension.

5. We have considered the case. Unless the merit points to be awarded in

respect of the family pension as one of the criteria would materially alter the
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outcome of the claim for compassionate appointment, there is no justification for
the respondents to delay the compliance of the order of this Tribunal any further.
Accordingly, the respondents are directed to take a final decision in this regard
within one month from the date of receipt of a copy of this order. If it is found
that the merit points to be awarded for pension would materially affect the
outcome, a provisional order may be issued in compliance of the order of this
Tribunal in this OA stating that a final decision would be taken after the disposal

of OA 936/2016 by this Tribunal.

6. MAs are disposed of in the above terms.
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